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ln supersession of earlier Link Rosters. the -mangement of Link Judicial Magistrates of East District,

Karkardooma Courts, is as follows w.e.f. 5"‘ May, 2026,

(1) The following Ld. Reliever JMFC shall work as the first Link .lMFCs of the respective Ld. JMFCs, whose
name is mentioned in the corresponding right column.

Q

ll 5T1-N9 iHNi3"1l‘ °fi-d- JMFC5 l Court No. Id. Link Reliever Jurlees 7
, . .. _ ._ H _ i f _ _

1 Ms. Prerna Rai, Ld. JMFC-02 15 Ms. Norma Jain, Ld. Reliever JMFC
2 i Ms. Ritilca Kansal.Ltl.lMFC (Mahila Court-02) G4 * (E1150
3 Sh Kunal Soni, Ld. mac ( Digital Traffic Court) 407 l

V 4 ‘ Sh. Satendra Pal Singh, Ld JMFC-04 32

U1 Sh. Amit Rana Ld JMFC-06 12]
O’!l. iii sifiriawi Joshi, Ld. JMFC (MACE-01) 40a ‘ ‘
\-I Sh. HaEhal Negi , LtlJMFC(MCD)i i i 104 7
Q Sh. Pritu Raj, Ld JMFC-01 26 Ms. Raghavi G0llil, Ld. Reliever
9 it Ms. Shraddha Tripathi fta. JMFC (Nl”Act court-ozj 407* ' JMFC (EH50

10 Sh. P. Bhargaw Rao, Ld. JMPC-05 i 03 l
11 l Sh. Sachin, Ld. JMFC-03 i isil

l 12 Ms. Sanya Singh, Ld. JMFC~D7i r" " "am
*1 13 l Ms. Sonam Singh-I1, Ld. JM PC’ (Mahila Coun-01) 14

(2) In the absence or non-availability of the aforesaid Ld. Reliever JMFC or her/his being on leave, the following
Ld. JMFCs shall work as 2"“ Link JMFCs to each othenand so forth, as per the table below :-

' 1 l Sh. Sachin, Ld. JNIFC-03

T I, .
' S.No Name of JMI-‘Cs Court Name of JMFCs Cw"I No \ No
i 16 <--> Sh. Satendra Pal Singh, Ld JMFC-04 32
. Sh Kunal Soni, Ld. JMFC ( Digital
' 2 MTrafificC0urt) 403 <-> Ms. Prerna Rai, Ld. JMFC-02 15

Z 3 Sh. Harshal Negi , ta JMFC(MCD) 104 <-> Sh. Pritu Raj, Ld JMFC-O1 26

7 4 Amit Rana Ld JMFC-06
‘l

12 <--> Ms. Sonam Singh-II, Ld. JMFC(Mahi1a 14
Court-01)

l 5 Sh. P. Bhargaw Rao, Ld. JMFC-05 03 €—> Sh. Prithvi Joshi, Ld. JMFC(NI Act-01) *‘ 408
V ‘Ms Ritil<aKansaJ LdJMFC(Mahila1 ' ' 246 Court-02) j fl__W_. i . Act-02) l 4°’ l<-> h/Is. Shraddha Tripathi , Ld. .rMt=c {N1 1 i

5 7 Ms.San)'a Singh»Ld--IMFC'055h- 207 i <--> ‘§:£_[5gad‘"‘a'1*iPa“‘i-Ld-JMFC (N1 407

(3) In the absence or non-availability of the undersigned or her being on leave or otherwise busy with the
administrative work, the judicial work of the court of the Undersigned, shall be looked after as follows:-

S. No. Days of the Month i W j i Judicial Dfficers
fr-j-raid?-i ii if Sh. PrituRaj. LdWJM1=c-01 i f
11"‘ to 20"‘ Ms Prerna Rai Ld JMFC-0:2. 0 “

I. 2 ,

I 3 l 21“ to 31“ _ Sh. Sachin, Ld. JMFC-03
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In case of absence dtte to leave, as per table he shall look after tltejudicial work of the undersigned and in
case of absence of all of above-mentioned Link .lMFCs, the judicial work of the undersigned shall be
1°°i<@t1 elm‘ by the Duty JMFC of that day.
In absence or non-availaibilty or being on leave or otherwise busy with Cvllrl W01'i<. the
Administrative work of the undersigned shall be looked after by the Ld. ACJM and in the absence of

' f h tdaL-(1 AC-JM. the work of the undersigned shall be looked after by the Duty JMFC o t a y.

In the absence or non-availability of the Ld ACJM or him being on leave or otherwise busy with the
k d fter as f0llows:-administrative work the judicial work of the court of Ld. ACJM, shall be loo e a

S. No. Days of the Month Judicial Officers

it i1"to10"‘ L W Ms. sst;.tt;1>.-..1 Singh, ta. JMFC-04
27 11¢‘ to 20"‘ Sh. I-larsltal Negi , Ld .IMFC(MCD)

3 21“ to 31" —' Sh. Prithvi Joshi, t.t1.nvtrc, NIAct-O1/East

In case of absence due to leave or otherwise of Ld. Link JMFC, the next following Ld. .lMFCs as per
b bl hall look after the judicial work of Ld. ACJM and tn case of absence of all of above-a ove ta e s

mentioned Link JMFCs, the judicial work of the Ld. ACJM shall be looked after by the Duty JMFC
of that day.

Ld JMFC is on leave or busy in remand proceedings in hospital etc. or is not availableWhenever any . _
due to any reason, hislher work shall be looked after by Ld. Link JMFC shown against his/her name in

' ‘I bl h Ld. JMFCthe opposite column. In case, both the said Ld. .lMFCs are on leave or not avat a e, t e
whose name is mentioned immediately below the name of Ld. JMFC concerned, shall work as next

MFC d shall look after the work of the court of Ld JMFC whose name finds mentioned aboveLink J an .
his name In case even the next Link JMFC mentioned immediately below the name of the concerned

ds ' d ' mediatelJMFC is on leave or not available otherwise, Ld. JMFC whose name fin menuone trn y
below thereafter shall work as the next Link JMFCI for such period and so on & so forth. The two Ld.
JMFCs mentioned in first horizontal line shall be deemed to be Ld. .lMFCs placed immediately below
the two JMFCs mentioned in the last horizontal line in the roaster for above purposes.

In case more than three Ld. JMFCs are on leave and the work of more than two courts is required to be
done by any Ld. JMFC, then it should be brought to the notice of the undersigned immediately who
shall assign the work to any other Ld. JMFC to pass appropriate orders.

All the applications for carrying out inquest proceedings shall be placed directly before the Ld. Duty
JMFC, who shall initiate the said proceedings, under intimation to the undersigned. The Ld. Duty
JMFC shall proceed for inspection of the body of the inmate on the same day, either before holding
court or after court hours. The Ld. Duty JMFC shall himself carry out inquest proceedings forthwith. In
case, any difficulty is being faced, the application shall be placed before the undersigned or in his
absense before the Ld. ACJM for assignment to any Magistrate.

The Link .IM besides fixing dates will also do other miscellaneous work including recording of
evidence of the court on leave, except passing final judgments, depending purely on the availability of
time and volume of work fixed in their courts.

(IOAJ The Link JMFC shall first come to the court of Ld. JMFC on leave, personally deal with the
matter listed, dispose of misc. applications and then start the work of hislher own Court



.3.

OB I ' - .i(t:5lr3ctio?1s°;:;Li:inl°iitfld delay _1I1_ ‘regulating the court work, the Ld. AC.IMlJMFCs shall issue
imimam in wmingglo lhlé3;??lIgl;D;}b1lIl£lY of their respective Reader/AhlmadslStenos (in that order) to
omccr happens to be on have or abstégl erstgned by 10.00 AM positively, on the date when presiding

82$) _ln any case, the Ld. Link JMFC shall commence work in the concerned court when Presiding
JMFcér_1S on leave by 10-30 AM. in case where a particularjutlicial officer is expected to work as Link_ I tn more than one court on a given day, he shall suitably instruct the reader of such other court to
1“ mm ‘he llllganls and members of the bar about the time when the Link JMFC would be coming to
Such ml)" ¢°\1tl- (refer circular No. 5958-6040/CMM dated 19.7.1999).
Application for Statement Uls 183 I3.N.S.S, the applications for TIP of accused persons or of case
Pl'°P@")'- 501" preparation of inventories under Copyrights Act, Trademarks and other similar Acts, for
P°lY81'aPh will for Voice Samples, for specimen signatures/liandwritings, etc. shall be made over by Ld.
.lMFCs having jurisdiction over the area to which it pertains, such applications shall be made by the
area JMFC to the next link JMFC as per link roster by name.

(HA) If the area Ld. JMFC is on leave or absent for above said reasons, his/her link JMFC or in case
of absence even of later, hislher next JMFC shall deal with the application in the same manner deeming
it to have been made over to him formally in terms of direction. For removal of doubts, it is clarified
that in such situations, formal making over shall not be necessary nor awaited by the link JMFC (as the
case may be) who shall proceed to record the statement under section 183 B.N.S.S. or conduct TIP etc.

(1lB) Upon any application being made over by name in terms of above direction or receipt of such
1' ti b the link JMFC or next link JMFC (as the case may be) in situations mentioned here inapp tca on y

above, the Ld. JMFC in question shall ordinarily be herself/himself responsible for disposal of the
' ' ' ' ' ' h tthea lication shall beapplication, except for special reasons, which shall be recorded, in whic even pp

directed to be put up for necessary directions before the undersigned.

(11C) All JMFC's are directed to dispose of the application u/s 183 B.N.S.S. assigned to theml’ bse uent date, inpreferably on the same date or for the special reasons to be recorded, on the ear test su q
case an adjournment becomes imperative.

(11D) The record of the Statement of 183 B.N.S.S. and TIP received from the Ld. Sessions’ Court for
' ' d b the Ahlmadmarking and any conesponding letter/application related to the same will be maintaine y

of the court of undersigned.

(11E.) The Link JMFC of Juvenile Justice Board for the purpose of recording TIP of juveniles, TIP of. . . D. . h H b
case properties and recording of statement u/s 183 B.N.S.S. of JJ B, pertaining to East istnct, s a e
Ms. Sanya Singh, Ld. JMFC-06. In case Ms. Sanya Singh, Ld. JMFC-06 is on leave or not

‘I ble due to any reason, then the aforesaid work shall be put up before the undersigned for furtheravata
marking. In case of non availability (due to leave or other reason) of the undersigned, the
application shall be placed before the Ld. ACJM for marking it to any other Ld. Judicial
Magistrate First Class.

(1 1F) The applications for statement U/s 183 B.N.S.S. of any child/victim less than 18 years
age, pertaining to POCSO Act or any application constituting crimes against women uls 64 to
71 B.N.S, 74 to 79 B.N.S. and 124 B.N.S. of all magisterial courts, shall be marked by the
undersigned or in him absence or him being on leave, by the Ld. ACJM and in the absence
of Ld. ACJM, shall be marked by the Duty JM of that day. (preferably a female officer).

(HG) The concerned JM while recording statements ufs 183 B.N.S.S. shall keep in mind the
provisions of Section 25 8t 26 of the Protection of Children from Sexual Offences Act,
2012 which broadly provides accompanying of Parents/representative, confidentiality, taking
assistance of translator! interpreter, if required 8i in case of mentally or physically challenged
persons audio-video recording, subject to availability of such means.
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g;Th?’g'a?§d°g2%%S§]%g"&m:;:€r8as mentioned in the Circular No. 2512/41o2e- 41118/CMM/
proceeding for conducting TIP - 0 JACMM/@003:/Delhi dated 09/07/2003. Ld. AC.Jlvl & JMFCs
0300 PM and afiercomplefingmzt andoli tlarl, shall not leave the court premises before

work fixed |l'l their court tor the day.
Um" staff is Pmvided the Ld. Reliever Judges(East), it is directed that whenever any of the
above mentioned applioation(s) isfare assigned to the Ld. Reliever Judges by the Jurisdictional
Magistrates, the assignee court shall depute any available court staff (Ahlmad/Asstt
Ahlmad/Reader) of his/her court to seal the above mentioned applications and send it to the
Ahlmad Floom of the_ concerned court, ensuring that a receiving entry is made in a register
maintained under the custody of respective Ld. Fleliever Judge,East).

The Ld. Reliever Judge (East) is advised to maintain a record of the work done by her, as a
report on the same has to be forwarded to the Hon'ble High Court of Delhi.

'7

lg u t
Chief u ' ' l ' rate (East),

Karkar oma ourts, Delhi
Dated: 05 -05-2026NoS’_5 G/CJM/EAST/KKD/Delhi

Copy for information to:-

lDO3\l0‘lU'1~b-UJl\I

The Ld. Registrar General, High Court of Delhi at New Delhi.
The Principal District 8: Sessions Judge (l-IQ,) and West, THC, Delhi.
The Principal District & Session Judge East, North-East, and Shahdara, Karkartlooma Courts, Delhi.
The Principal District & Session Judge, New Delhi, Patiala House, New Delhi.

1 District & Session Judge North, and North- West Rohini, New Delhi.The Principe ,
The Principal District & Session Judge, South-West, Dwarka, New Delhi.

ke N DelhiThe Principal District 8: Session Judge South, and South-East, Sa t, ew .
The Principal District 8: Session Judge-cum-Special Judge, PC Act (CBI), Rouse Avenue, New Delhi.

al d West ('Iis I-la:/art) New Delhi (PHC) North & North-West (Rohini), South- WestThe CJM, Centr an . , ,
(Dwarlta) South 8-: South-East (Saket), North-East and Shahdara, Karkarclooma Courts, Delhi.

. The Ld. Secretary, DLSA East, Karkardooma Courts, Delhi.
. All the Ld. Judicial Magistrates First Class, East District, Karkartlooma Courts, Delhi.

ch District Courts Web-Site Committee, ’Iis l-lazan Courts, Delhi. , . ._ _,‘B/The In arge,
13 The Incharge Computer Branch, Karkardooma Courts, Delhi. (uploading on Layers/Web-Site). 3 ti Q"§ "L

E . V .1I Superintenclent/Kdrnn. and Care Taking Branch, Karkardooma Courts, Delhi. 4 C __ _
. lncharge Pool Car, Karl-tarrlooma Courts, Delhi.
. lncharge Cash Branch, Karkardooma Courts, Delhi.

Director of prosecution, Delhi thr. Prosecution Branch, KKD Courts, Delhi.
I Chief Public Prosecutor, Karkardooma Courts, East, Delhi. p - _

. . 2025
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Delhi cl DCP, East, Deihl.( Through Chowki lncharge KKD,Delhi.). The Commissioner of Police, an
. The I G (Prison), "fiber Jail, Delhi! New Delhi. _ _ _ _
. Lock Up lncharge, Karkardooma, Delhi.
. information Center Karkardooma Courts, Delhi.

25 Office Order File.

Video Conference Room, Karkardooma Courts, Delhi.
For uploading on layers/Web-Site.

Chief Jud'ci M ate (East)
Karkartloo a urts, Delhi
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